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IN THE CENTPAL aDMIITISTRATIVE TRIEMIAL, JAIFRUERF BENCH, JAIPUR . /

~7

PER HOII'EIE M, SCPAL I".F'.'ISHHA, MEMEEER (J) .

Appliczant Ganga 3ingh has, in thiz spplication u/3 19 £
the Administrative Tribunals Acit, 19285, prayed for 3 directicn
o the rcsmﬂﬂenth to correct his date of bBirth from S.8.36 to

3.6.37 and grant all zonsequential benefits flowing there from.,

2e We havz heard the learned counsel for the applicant and

havev gone through the ressrds .
3; The =mpplicant's case iz that his correct Jdate of birth
iz 3.6.37 and not 5.5.36, which h3z been wrongly recirded on the
basis of 3 school rejgister mainta 1n~ﬂ by Dayanand Viiyalays,

,
Vichanganj, Ajmer, whers he had studied in Sth, 9th and 1Cth
classes. The applicant claims that his Jate of birth was
correctly recorded in the records of the DAV Szcoondary Schoal,
where he had stuldied in 7th class. The applicant has ﬁade a
representation in tbig I=half to the c?ncérned authority vide
Annexure A=3 J-ted 10.5.94. The learned counse 1 f2r the applicant
dAozz not press thig applization on meritsz. He. however, wants
that the répresc atiln made by the applicant viie annexure 2=3
bhe disboseu of expeditiously az psr rules.
4. This appiication iz, therefore, dAispogzd of with a direstio
170.2 i.6e. the deneral Manager, Weskern Railway,
Churchgate, Bombay, to consider the aprlicant 's repreazntstion
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and decide the same as per tules expediticusly. Let

order alongwith a copy of the OA and anrerures thereto bz sent to

the

(0.0 BF (3 '.:x:L IFISHIA )
MFM.,*P (A) EMBER (J).



